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JOINT VENTURE (J.\/.i
li.i.\r. is eiia'r,,ed follo'.'.,;nE ccnci;ricns enci requirements must be ful{illed-

l. B;dr !u'omitted b'i a joint venturer of two or more firms as panners sh:ll comFly v,iLh th€ follo,,,.,ine raqurrEm:nis:
a. one of th€ partners shall be nominated as belnB teod PartDer, znd this authori;ation :.rall be eviier,c:ci b1,

submitting a pg\^.,er of attorney signed by lagally authoriied si8natcries of ell the p.rtaers;
b. the bici and, in c;se of a successful bid, the ABreentent, shall b= signeL{ sc as to be leEally binding on :,ll

palinetS;

c. th? partner in chargez shall be authorized to lncur liabifiiies end receive instructions {or and on behali of ery
znd all pa rtners of the joint venture a nd.the entire execution of the contract, includrng payment, sh a ll be done

exclusivelv with the partner in charge;

d. all partners of the joiot venture shall be tiable jointly and severally f6r the execution of IhE (ontract in

accordance v./ith the contract terms, and a statement to this effect sh;ll be included in the authori2ation

mentioned under [c] above, as vrell as in the bid and in the Agreement lin case of a successful bidl;

e. The joint venture agreement should indicate preclsely the role of all nrembers of .lv in respest of planning,

design, construction equipment, ley personnel, rvork execution, and financing o{ the project3, All members of

lt,y' should have astive participation in execution durinB the currency of the contract. This should not br
varied/nrodified subsequently without prior approval of the employer;

f. The joint venture agreement should be registereds, so as to be legally valid and binding on all partners; and

g- a copy oi the Joint Venture Agreement entered into by the partners shall be submitted vtith the bid6.

2 The {igures for each of the partners of a jolnt venture shall be added together to determine the Bidder's

cornpliance with the minimum quallfyinB criterla required for the bid. A.ll the padners collectively must meet the

_ criteria s,pecifiedjn lUll..- F.allure to rom ply.ryith,thjs-requi r.ement u,ill result-in.rejection-ofJhe.joint.ve nt urels.bid.

-3. Tlre perlormance securityT of aJointVenture shall be inthe name ofthe partner Lesd portner/joint venture.

4. Attach the power of attorneys.of the partners authorizing the 8id slBnatory(ies) on behall of the ioint venture

5. Attach the agreement among all partners of the.ioint venture land which is legally binding on all partners], vrhich

shows the requirements as indicated in the lnstructions to Bidders'.

6- Furnirh details of particlpation proposed in the ioint venture as below:

DETAIls OF PARTICIPATION IN THE ]OINT VENTURE

-..-.-j-.----.-.--.

1..loiatveitureisqnorrongemelt'!i.vlhichtwoo.qcreparti5undergoonag.eefienlforthePurposaolexecutingosPecilic
tosk/projeci ond oll poriies shsll be iointly ond severolly responsible.to incur all the liobilities usder thot t$k/Prcieci, il

oworded.

2. ?adlter ln clorge -i.e. Leod Portner'
j-. Thig ctgreement sholl olsc fiention.the NIf No./Syttem 1.D., Nome of work, Notie ol loint vehturc Firm, leod pod'er and

othet Partnets'
q. rhe lead portner and the other Psrtners shdll hove minimura 57% oflc.zo % stoke respectively in the Joint ventue'

5..ibeiointventureogreementshouldhemodeonRs.T@oNan)udiciolstafiPPopef,dutyNo.,ozed,/registered.E.cll
pol.,rluolthejointventurcdlattbeiadividuollyrcgiste'edintheopproprioteclossrcquiredfolParticipatoniathetendel

'ot 
if elig'tble for reginrc on, rtn qlso porticipole olter hovlng oppliedfot registrntion in oppropridte cldss'

.t'TheJolntventureAgfeemente$tercdlato.bytheportnersshatlbesubmittedoigindllyioEnuelopeAdndshouldqlsobe

uplooded online lsconned copy) with the bld'

l.fuEainestMoneyaepositondperformance'cculityoltheJointventureshallbedrowninlovoulolthecor,cPmed

PARTIClPATION DEfAILS F|FM'A' (Leod Portned FIRM'C,

Pl6nr,ing

construction EQuiPment

Exeautive Eng 'tneet ond on Ar,;ounl ol lhe portner i'e- Leod Pqdner/ioint ! entu re'

t- Fott{ of Attofiey sholl be ie{y on R5. so1 Non Judicial sbnq Paper, daty not riled artd sliottu ba

7

,lqfu1 ,8,

Flnanclal

N,me ofthe Banker(s)

l,.ey Personnel

(rj ive detaik on cofirib$ion of each)
uicution of Work

subnliued E
tepq

rulsl or ine scanned cory') stougwilh ioitl! veuture agrcemcnL
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